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PART IV 
Acb of the Gojarat Legislature and Ordinaucea promulgated and 

' 
kegdatiorls made by the Govedbt. 

The following Act ,of the Gujarat Lagislature,. having beeh assented to by the 
Governor on the 29th September I966 is hereby published for general infomation. 

SUMANT M. W A R T H I ,  
Secretary to the Government of Gujarat, 

Legai Department. 

GUJARAt ACT NO. 13 OF 1966. 

(First published after having received the assent of the Governor in the 
"Gujnraf Government Guzt?rte" on the 30th September, 1966. ). 

An Act M& tb amhd the Bombay Entertainments INty and Adverti&ments 
, ,  , , , I : ( !  

Tax Act, 1923 for the pur$o& of modifying the rates of tax. , , 

It is hereby enacted in the Seventeenth Year of the Republic of In&% ' ' 

follows :- 

1. (I) Thh Act map be called %he Bombay flntehinmonik D U ~  md #hart title 
A d d e n f a  Tax (hjarat Amendment) Act, 1966. and mrrrma4 

oemmt. 

(2) It &all come into force on moh date aa the State Qovernment may, by 
notifi~tibn in the O f f d  flax!&, appoint. 

8. In motion 3 of the Bombay Entertainmants Duty and Advertisements grnenammk 
h T a  Ad,  lga$ f io tda f te r  re fdh l  to "the principal Act"), in sub-section of e e o t i d f  :pi ( I ) ,  fay 5 l a w  (b), the followink shall be substituted, namely :- 

~ 0 m . 1 0 f  1928. 
53 

m-Rxh-18 (Hono) 
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"(b) in any other ome, - 
( I )  within the limita of the Citiea of Ahmedabad and Baroda conatitated Born- - 

under the Bombay Provincial Munioipal Corporations Aat, 1949, the anton- of 
ment of Ahmedabad and the municipal borough of Swat, Bhavnagar, rsrs. 
Rsjkot, and Jamagar mnatituted under the Gujarat Municipalities Aot, 1963, Q3s 
if the payment for admiaeion- 1864. 

(d) dooa not exceed one rupee, 30 per cent of moh payment ; 

(ii) e x c d  one rupee, bat doas not 9 x 4  two rupees, 40 per cent 
of such payment ; 

(iii) exceeds two rupeea, but doas not ax& h e  rupeea, 60 per cent 
of such payment ; 

*(iu) exceeds three rupeea, but does not e x o d  three rupeee and 
paiae, 66 per cent of auch payment ; 

(u) exceeds thxee rnpeea and sixty paise, 60 per cent of suoh payment ; 
and 

(IT) in any other arm, if the payment for admiasion - 

(a) d o a  not exoed forty paise, 26 per cent of suoh payment ; 

(Q) exceed8 forty paise, but doe8 not exceed one rape&, a0 per aont 
of such payment I . . 

( i )  exmeds ono rupee, but does not exceed two rupees, 36 per writ of 
nuoh payment 1 

(iv) e x d ~ - ' t w o  rupeea, but dom not exceed three rupees, 46 per cant 
of auch payment ; 

(u) exceeds three rupees, 50 per cent of-such payment.". 

~ m w ~ i a s n s  3. In aection 4A of the principal Actjoin sub-seotion ( I ) ,  for the Table, 
of oeation U the following shall be aubatitutd namely :- 
of Born. I 
of 1923. 

"T-mLE 

St. Dacription of advertise- Rate with reference ta the arm in the 
No. ment. place of ,the entertainment ia situate. ' 

Area Rate . 
1 2 3 4 

1 Slides. (I) Areas within the Ten paiae per slide per ,,,, - 
limits of the oitiea show, subjwt to a ?. , 

of Ahmedabad and meximum of ' rupees. ' 
Barods constituted three per slide per 
under the Bombay month. 
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Provincial Munici- 
gal Corporations Act, 
1949, the cantan- 
ment of Ahmedabad 
and the municipal 
borough of Surat, 
Bhavnagar, Xajkot 
and Jarmagar 
mnstituted under 
the Gujarat Muni- 
cipalities Act, 1963. 

(2) Any other area. Five paise per slide per 
show, aubject to a 
maximum of rupee 
one and ' paise fifty 
per slide per month. 

2. Advehment f ilma other (1) Area within the (a) 
than trailers. - f i b s  of the citiea 

of Ahmedabad and 
Baroda constituted 
under the Bombay 
Provincial Municipal 
Corporations Act, 
1049, the ca~~ton- (b) 
ment of Ahmedabad 
and the municipal 
borough of Surat, 
Bhavnagar, Rajkot 
and Jarnuagar con- 
stituted under the 
Gujarat Municipa- 
lities Act, 1963. 

l?j£t y paisa 'per day, 
for film uph 30 
meters in length, 
aubject to a maxi- 
mlun of rupees ten 
per month. 

Seventy five pahe 
per day, for f h  
exweding 30 mekm 
in length, subjeot 
to a maximum of 
rupees twelve per 
month. 

(2) h y  other area. (a) Twenty five paise 
per day, for f i l m  
upto 30 meters in 
length, subject to a 
maximum of rupeea 
three pcr month. 

(b) Thirty fivo , pahe 
, p'er day, for films 
exceeding 30 metera 
in length, aubject 
to a maximum of 
r U p  fivo per 
month.". 

-- 
FMmm AT THB TElBvmmwmr clwmAL PRESS, -w. 
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EXTRAORDINARY 

Vol. X] SATURDAY, SEPTEMBER 6, 1969jBHADRA ID, 1891 

Separate paging is givcn to this Part in order that it m a y  

be Bled as a separate compilation. 
-" - - 

P A R T  IV 
.of she. Gujnrat Legblature and Ordinances pro~lltdgated and .Regulatiom 

made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 4th Sep'te'niber 1969 is hereby publmished for general informati~n. 

1 

K. M. SATWANI. 
Secretary to the Government of Gujamt, 

Legal Department, 

GUJARA'I' ACT NO. 9 OF 1969, 

(First published after having received the assent of the Governor in the 
''Glljamt Govertlaretlt Gazette" on the 6th September, 1969.) 

An Act further to amend the Bombay Enterlainments Duty and Advertisements 
Tax Act, 1923. for the purpose of modifying the mtes of duty. 

it  is hereby enacted in the Twentieth Year of the Republic of India as follows :- 

1. ( I )  This Act may be called the Bombay Entertainments Duty and Advertise- 
ments Tax (Gujarat Amendment) Act, 1969. Short and tlue 

ComrnoncB- 

(2) It shall come into force on such date as the State Government may, by notifi. mento 

cation in the Oficinl Gazeirc, appoint. 

Born, 2. In section 3 of the Bombay Entertainmms Duty and Advertisements Tax Amendment 

1 of Act, 1923, in sub-section ( I ) ,  in clause @I,- of ~sct ion 
1949. 

53 3 o f  Porn. 

tra-16 (Lino) . . . . 1 of 1928. 
a .  



&$ 14OUJ. GOVT. GAZ., EX., SEPTEXUEIt 6, 19891SRdlDItA 16, lSOl [ PART 1V 

(a) in paragraph (0, for items (9 to {v) the following shall be substituted, 
namely : - 

"(0 d m  not exceed one rupee, 30 per cent of such payment; 

(ii) exceeds one rupee but does not exceed two rupees and sixty paise, 40 

per ceat of such payment; 

(iii) exceeds two rupees and sixty paise but does not exceed three rupees and 
sixty paise. 50 per cent of such paymcnt; 

(iv) exceeds three rupees and sixty paise, 60 per cent of such payment;"; 

(a) in paragraph (10, for items ( f i  to (v). the following shall be substitutcd, . 

namely : - 
"(9 does not excecd sixty paise, 25 pr ccnt of sucb pa:meat; 

(ifJ exceeds sixty paise but does not cxceed onc rupee, 30 per cent of such 

payment; 

(iii) exceeds one rupze but does not cxceed two rupees and sixty paise, 35 
ptr cent of sucb payment; 

(iv) exceeds two rupees and sixty paise. 40 per cenl of such payment". 
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EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

VoI. XI] TUESDAY, NOVEMBER 30, 1971lAGRAHAYANA 9, 1893 

P A R T  VI 

Sachivalaya, Gandhinagar, 30th November, 197 1.  

No. 26743/B.-The following President's' Acts are re-published for general 
information : - 

GOVERNMENT OF INDIA 

MINISTRY OF LAW AND JUSTICJ?, 

( LEGISLA~VZ DEPARTMBWT ) 

New Delhi, the 30th November, 1971 IAgrchayana 9, 1893 (Saka). 

7 he following President's Acts are hereby published for general information : - 

THE NMBAY ENTERTAINMENTS DUTY AND 

/' 

ADVERTISEMENTS TAX (GUJARAT AMENDMENT) ACT, I971 

[ Act No. 9 of 1971 3 

(Enacted by the President in the Twenty-second Year of the Republic d 
Tndia). 

68 

TI-mm-I1 ( h o )  

1 v'. 
m "a:; 
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Xn exercise of the powers conferred by section 3 of the Gujarat $tate 35 of 

Legislature (Delegation of Powers) Act, 1971, the President is pleased to enact l071. 

as follows :- 

short title. 1. This Act may be called the Bombay Entertainments Duty and Adver- 
tisements Tax (Gujarat Amendment) Act, 197 1. 

Insortion nf 2. Jn the Bombay Entertainments Duty and Advertisements Tax Act, 1923, 
motion 3B in 

I of as in force in the State of Gujarat, after section 3A. the following section 
1923. shall be inserted, namely : - 

Additionel "3B. ( I )  On every payment for admission to an entertainment and on 
duty on 
papente  for every complimentary ticket on which entertainments duty is leviable under 
a'LmieaiOn sub-section (1) of section 3 and section 3A resptively, there shall, from 
mid compli- 
rnellt~ry the 1s t  day of December, 1971 (hereinafter in this section referred to a s  
tickets. the said day), be levied and paid to to the State Government, in addition 

to the entertainments duty so leviable, an ene~ltertainments duty of ten paise: 
and such additional entertainments duty shall be levied on a payment for 

admission to an entertainment or a complimentary ticket, notwithstanding 
that no entertainments duty is leviable thereon under sub-section ( I )  of sec- 

tion 3, or as the case may be, section 3A, in pursuance of the provision8 
of sub-section ( I )  or (3) of section 6. 

(2) There shall, from the said day, be levied and paid to the State 

Government on the amount of the lump sum or any other amount paid 
under sub-section (2) of section 3 an entertainments duty at the rate of five 

per cent of such amount. in addition to the entertainments duty payable 

thereon under the said sub-section (2). 

(3) Except as othemise provided in sub-sections (1) and (2), the provisions of 
this Act and the rules made thereunder shall, so far may be, apply in 
relation to the additional entertainments duty leviable under sub-sections ( I )  

and (2) as they apply in relation to the entertainments duty leviable under 
sections 3 an8 3A.". 

v. v. OIRI, 
President. 

N. D. P. NAMBOODIRIPAD, 
Joint Secretary to the Government of India. 
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REASONS FOR THE ENACTMENT 

In order to raise additional resources to be utilised exclusively for the relief 
of Bangta Desh refugees. the Govenment of Gujarat, has proposed to levy an 
additional entertainments duty at the rate of ten paise on every payment for 

admission to an entertainment, and on every complimentary ticket issued by 
the proprietor of an entertainment. The present measure is being enacted to 

give effect to the said proposal, 

2. The Committee wmtituted under the proviso to sub-section (2) of 

section 3 of the Gujarat State Legislature (DeIegation of Powers) Act. 1971 
(35 of 1971), has been consulted before enactment of this measure as a 

President's Act. 

B. D. PANDE, 
Secretary to the Govt. of India, 

Ministry of Finance, 
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Separate paging is given to this Part in order that it ma, 

be tiled as a separate complIation. - 

P A R T  IV 
Acta of the Gujarat Legislatort and Ordinances promulgated and 

~egalatihs made by the ~orernar. 

The following Act of the Gujarat Legislature having been assented to by the 
Governor on the 16th August, 1972 is hereby published for general information. 

K. M. SATWAN1, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 14 OF 1972. 

(First published after having received the assent of the Governor in the 
"Grrjnrot Govertanent Gnzert~" on the 17th August, 1972 ). 

An Act further to amend the Bombay Entertainments Duty and Advertisements 
Tax Act, 1923. 

It is hereby enacted in the Twenty-third Year of the Republic of India as 

follows : - 

1 ,  ( I )  This Act may be called the Bombay Entertainments Duty andBho~  tibb 

Advertisements Tax (Gujarat Amendment) Act, 1972. 
md mmmen- 
-men& 

(2) It shaH come into force on such date as the State Government may, by 
notification in the Ufjicinl Gazette, appoint. 
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dmndmbnt 2. In section 3 of the Bombay Entertainments Duty and Advertisements Tax? 
of motion 3 0: 
o f ~ o m ,  1 of Act, 1923 (hereinafter referred to as "the principal Act5'),- 1 ~ 2  

laza, 

(I) in sub-section (I), for clause (b), the following shall be substituted, 
namely :- 

"(b) ia wy other case,-- 

(I) within the limits of the Cities of Ahmedabad. Barada and Surat sot 
I d  

constituted under the Bombay Provincial Municipl Corporations Act,d 
1949, the cantonment of Ahmcdabad and the nlunicipal boroughs of 191' 

Bhavnagar. Rajkot, Jamnilgar, Broach, Junagadh, Nadiad and Porbandar Guj 

constituted under the Gujarat Municipalities Act, 1963,- 34 1 

la& 

(9 out of the first 100 paise of the payment for admission or any 

part thereof, 35 per cent of such payment; 

(ii) out of the next 100 paise of the payment for admission or any 
part thereof. 50 per cent of such payment; 

(iii) out of the next amount of the payment of admission to any 
extent, 60 per cent of such payment. and 

{II) in any other area,- 

( i )  out of the kst  100 paise of the payment for adrnissiorl or any 
part thereof, 33 per cent of such payment; 

(ii) out of the next 100 paise of the payment for admission or any 
part thereof. 42,5 per cent of such paymcnt; 

(i i i)  out of the next amount of the payment for admission to apy 
extent, 55 per cent of such payment."; 

(2) after sub-section ( I ) ,  the followiug sub-section shall be inserted, 

namely : - 

"(IA)  In computing the duty payable lrndcr sub-section (I), the duty 
leviable shall. wherever necessary, be rouuded off to the nwrest paisa, 

fractions of half a paisa and over being counted as one, and less than half 
being disregarded.". 

AmsndtnmI 3. In section 4A of the principal Act, in sub-section ( I ) ,  in thc Table, in 

~ ~ ~ ~ I ~ c o l u r n n  3 relating to Area, in item (1)  against both tho Serial Nurnbcrs I and 2 
1@2& in column 1,- 
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(a) for the words "Ahmedabad and Barda" the words "Ahmedabad, 
Bards and Surat" shall be substituted: and 

(b) for the words "Surat, Bhavnagar, Rajkot and Jamnagar" the words 
"Bhavnagar. Rajkot, Jamnagar. Broach, Junagadh, Nadiad and Porbmdar" 
shall be substituted. 

4. In section 13 of the principal Act, in sub-section ( I ) ,  the words "Jo~~1Arnondrnent~ 

board, village" occurring at both the placcs shall be deleted. 
of mwtion 13 
of Born. 1 
of 1853. 

5. In the Schedule to the principal Act, for item No. (2), the following shallhendment 
of Bohsdde 

be substituted, namely :- tn ~ o m .  I of 
1923 7 

Gaj. "(2) a Municipality conslituted or deemed to be constituted under the 

it$ Gujarat Municipalities Act, 1963,". 

PRINTED AT THE GOYERNMEm CENTKAL PRESS, GANDHINAGAR. 
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Separate paging b given to this Part In order that It 

may be filed as a separate compilation. 
-- 

PART IV 
Acts of the Gujarat Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having k e n  assented to by the 
Governor on the 12th March 1976 is hereby published for general infomatio~ 

J. P. VASAVADA, 
Deputy Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACl' NO. 8 OF 1976. 

(First published after having received the assent of the Governor in the 

"Gujmai Gmernment Gazette" on the 17th March 1976). 

An Act further to ameod the Bombay Entertainments Duty and Advertisements 
Tax Act, 1923 for the purpose of levying additional: entertainments 

duty and ablishing the l e e  of tax on advertisements exhibited 
at entertainments. 

It is hereby enacted in the Twenty-seventh Year of the Republic of India as 

folIows : - 

I. (1) This ~ c t  ' may be called the Bombay EnfeMinments Duty and z:* 
Advertisements Tax (Qujbt Amendment) Act, 1976. oommeno8. 

ment. 
(2) Clause (3) of section 6 and section 7 shall b deemed to have come into 

force on the 7th Septemk, 1973: sections 2, 3, 4 and 5, clauses (1) and (2) of 
section 6 and sections 9, 10 and 11 shall come into force on tbe 1st April, 1976 
and the rest of the Act sball come into force at once. 

42 
IT-Extra-10 



Amendment 2. In tho long title of the Bombay Entertainments Duty and Advsrtisementa ?$ 
of long 
Utle of Tax Act, 1923 (hereinafter referred to as "the principal Act"), the words "and 1923. 

of a tax in respect of certain forms of advertisement exhibited at such entertain- 
19B. 

ments" shall be deleted. 

Amendment 3. In the principal Act, in the p~earnble, the words "and a tax in respect 
of preamble d. certain forms of advertisement exhibited at such entertainments" shalI be ddeted. 
of 1023. 

Amendment 4. In the principal Act, in gectiou 1, in sub-section ( I ) ,  the words "and 
of mt.ion 1 
of%m. 1 of Advertisements Tax" shall lx deleted. 
1923. 

*mendment 5. h the principal Act, in section 2, clauses (aa) and (aaa) shall Ix deleted. 
of seotion 2 
of Born. 1 
of 1923. 

Amendment 6. In the principal Act, in section 3, in subsection (1). in clause (b),- 
of motion 3- 
of Born. 1 
of 10.23. (1) in paragraph (I).-- 

(a) in item (i), for the figures "35" the figures "37,5" shall be substituted; 
(b) in item (ii), for the figures "50" the figures "55" shall be substituted; 
(c) in item (jii), for the 6gures and words "60 percent. of such payment, 

and" the figures and words "65 percent. of such payment;" shall be substi- 
tuted; 

(a) in item (ii), for the figures "42.5" the figures "47.5" shall k substituted; 
(6) in item (iii), for the figures and words "55 percent, of such payment" . 

the @ms and words "60 percent. of such payment, and" shall be substi- 
tuted; 

(3) after paragraph. 0, the following paragraph shall be added, namely: - 
"(TIJJ where any payrnent is separately made to a proprietor in consi- 

deration of the admission of a motor vehicle in the auditorium of a cinema 
known as Drive-in-cinema, 33 percent. of such payment.". 

Amenrlment 7, In the principal Act, section 3A shall be renumbered as sub-section ( I )  of 
of eeotion 3 d 

that section and after sub-section ( I )  as so renumbersd, the following sub-section 
of 1923- shall be added, namely : - 

"(2) Where a person to whom a complimentary ticket is issued is not 
required to make payment for admission of a motor vehicle in the auditorium 
of a Drive-in-cinema, entertainment duty at the rate prescribed in paragraph 
(IU) of clause ( b )  of sub-section ( I )  of section 3 shall from the 7th September 
1973 bt levied and paid as if full payment had been made by that person for 
such admission." 
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- t& In the principal Act, after section 3& the following s d 0 1 1  $bay IX insert- m i o n  

@, namely:- of new 
wtion 3B 

"3B. (1) On every payment for admission to an entertainment aqd on every $,"Enna1 
complimentary ticket on which entertainments duty is leviable under sub- 
section ( I )  of section 3 and section 3A respectively, there shall, from the 1st for admi- 

mion snd 
day of Novembr, 1975 (hereinafter in this section referred to as "the said oomplimen* 

day") be levied and paid to the State Government in addition to the entertain- Czeb, 
rnents duty so leviable an entertainment duty of ten paise. 

(2) There shall, from the said day, be levied and paid to the State Govern- 
ment on th* amount of lump s u m  or any other amount paid under sub-section 
(2) of section 3 an entertainments duty at the rate of five per cent, of such 
amount, in addition to the entertainments duty payable thereon under the said 
sub-section (2). 

(3) Except as otherwise provided in sub-sections (1) and (21, the provisions 
of this Act and the rules made thereunder shall, so far as may be, apply in 
relation to the additional entertainments duty leviable under sub-sections ( I )  and 

(2) as they apply in relation to the entertainments duty leviable under sections 
3 and 3A.". 

9. In the principal Act, sections 4A, 4B and 5-1A shall be deleted. Metton of 
~ ~ ~ t i o n s  48, 
4B and 6-iA 
of Born. I 
of 1023. 

10, In the principal Act, in section 7, in sub-section (1)- Amendment 
of mtion 7 
of Born. I 

(I) for the words "the entertainment duty and advertisement tax" the of 1923. 

words "the entertainments duty" shall be substituted; 

(2) clauses (h-I),  (h-2) and (A-3) shall be deleted. 

11. In the principal Act, in section 9, the words "or advertisemeal tax*' shall Amendment 

be deleted. of emtion 9 
of Born. 1 
of 1022. 

12. Amendments of the principal Act by sections 2, 3, 4, 5 ,  9, 10 and 11 of h d ~ .  

this Act shall not affect- 
,' 

(a) any liability to pay advertisements tax or any other liability incurred 
under the principal Act, before the 1st April. 1976 (hereinafter referred to as 
"the said date''); or 
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(b) the right of the State Government or wy offloer of the State CSovem. 
ment to recover any arrears of advertisement tax tbat may h due from ang: 
person under the principal Act, &fore the said date; or 

(c) any punishment incurred by any person under the principal Act before 
the said date: or 

(6) any pr-ing, investigation or , remedy in respect of any liability, 
right or punishment as aforesaid. 

and any such proceeding, investigation, or remedy may be instituted, continued 
or enforced, and any such punishment may be imposed, as if the amendments 
as aforesaid had not k e n  made in the principl Act by this Act. 

"wl of 13, The Bombay Entertainments Duty and Advertisements Tax (Gujarat ; Quj. O d .  
NO. 7 of Amendment) Ordinance. 1975, is hereby repeaIed and the provisions of section 7 o j . 
1975. of the Bombay General Clauses Act. 1904 shall appIy to such rep1 as if that h,m I97K . 

Ordinance were an enactment. D : 
1978. 

AT ?FIE C)(,VERNMENT C E m L  PRESS. QAbZDBINACtAR. 
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